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with the request that the old time-
table of the Vizag-Bhubaneswar—Dum
Dum planes be restored so that it will
facilitate matters so far as the pas-

sengers from Bhubaneswar are con-
cerned.

ot W@ T (3IFNAr) o IAreEE
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LAt I

RE. DISCUSSION IN THE MATIER

OF ISSUE OF IMPORT LICENCES

TO CERTAIN PARTIES OF YANAM
AND MAHE

MR. DEPUTY CHAIRMAN: Yes,
Mr. Niren Ghosh, you start discussion
under Rule 176,

SHRI SALIL. KUMAR GANGULI
(West Bengal): Point of order, Sir.

ot FEEE (I9T 83W)
9g dlo Ao Mo #1 fRAR Jw Y
|

MR. DEPUTY CHAIRMAN: 1 call
Mr. Ganguli, who is on a point of
order.

SHRI SALIL KUMAR GANGULI:
My point of order is this. In the
course of the discussions, the hon.
Chairman’ has allowed that questions
will be asked with regard to the con-
tents of the C.B.I. report. The Gov-
ernment is taking a stand that this
C.B.I. report will not be placed on the
Table of the House. Now, Sir, I want
to know what would be the procedure
with regard to this because the Gov-
ernment is taking the plea that since
the matter is sub judice, they are not
in a position to place the report on the
Table of the House. I want to draw
vour attention to the provisions of the
Constitution and the provisions of the
eriminal law and the rulings of the
Supreme Court which clearly lay down
that parallel enquiry is permissible,
particularly so when the offences com-
mitted may be in the course of the
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same transactions and may lead to
different punishments for different
kinds of offences. One 1is against
Parliament and the other is against
the ordinary law of the land. Now,
Sir, in the course of discussion ques-
tions will be asked as to the propriety
or admissibility of a guestion and you
will be goverend by the provision in
the rules that the question shall not
ask for intformation on a matter which
is under adiudication by a court of
law having jurisdiction in any part of
India. Now, I want to point out that
no court of law has jurisdiction over
a breach of privilege of Parliament,
misleading Parliament and this ques-
tion relates to parliamentary privilege.
Thereforé, the question of taking
shelter behind sub-judice does not
arise at all. Now. the courts of law
have no jurisdiction o.er Parlirment.
Parliament having exclusive jurisdic-
tion, in the course of discussion if the
Government refuses to place the report
on the Table. which is the ecrucial
basis on which the entire discussion
rests, will it not amount to contempt
of the House, breach of privilege of
the House, and an unreasonable refus-
al on the part of Government to
answer prover oguestions put by
Members? That is my question.. I
want a ruline from vou on this point.
A
SHRI D. D. PURI (Haryana): Sir,
this matter seems to have come up
before this House as far back as the
26th February, 1965....

SHRI RAJNARAIN (Uttar Pradesh):
That was o different thing.

SHRI D. D. PURI: If you will kind-
ly permit me. ...

MB. DEPUTY CHAIRMAN: Please
go ahead.

SHRI D. D. PURI: It was very dif-
ferent because the person in that case
was the hon. Shri Biju Patnaik. So, it
is completely different. 1 agree with
Mr. Rajnarain.
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SHRI RABI RAY: On 6-11-1959.

SHRI NIREN GHOSH: Demanding
money. . .

MR. DEPUTY CHAIRMAN: Let him
speak. Silence please. He is’ making
a point of order.

SHRI D. D. PURI; I can assure the
House that I would not have mention-
ed the name of Shri Biju Patnaik if
Mr. Rajnarain had not interrupted
me. We are dealing with a very im-
portant matter, whether the report of
the (BI in similar circumstances when
the matter goes to court should be
placed on the Table of the House or
not. The ruling was given by Dr.
Zakir Husain on the 26th February,
1965. The ruling says: Not only shall
the report not be placed on the Table
of the House, but any reference to
that report is also ruled out. I would
respectfully submit that the rule
quoted by my hon. friend, Mr. Ganguli,
is this. He has referred to a rule under
the heading ‘Questions’. The real rule
is No. 238 at page 102. A member
while speaking shall not merely con-
fine to interpellations. A member
while speaking shall not refer to any
matter of fact on which a judicial
decision is pending. This is in rule
238(1). T am not going into the details
of the matter. The matter of Shri
Biju Patnaik is on all fours with the
situation in which the House finds
itself todav. Therefore, that ruling
should bind the Houyse.

MR. DEPUTY CHAIRMAN: WMr,
Rhunesh Gupta,
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SHRI SALIL KUMAR GANGIILIL:
On a point of order which arises out
of the answer of the Government
party’s spokesman.

MR. DEPUTY CHAIRMAN: No. You
have made your point and he has made
his point.

SHRI SALIL KUMAR GANGULI:
The point of order arises. Kindly
allow me to clarify.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta.

SHRI SALIL. KUMAR GANGUL!IL
Will vou kindly allow me, Sir?

MR. DEPUTY CHAIRMAN:
cannot go on,

SHRI SALIL. KUMAR GANGULI:
Rule 238 leads to this conclusion that
this discussion cannot be permitted at
all berause reference will be made to
the Report reparding the conduct of
these persons, where a decision is pend-
ing. Therefore, this discussion cannot
be held if the Government wants to
take up that plea.

SHRI BHUPESH GUPTA (West
Bengal): Because we are not making
noise, therefore you think we are not
confused. We are confused....

MR. DEPUTY CHAIRMAN: I do not
think so.... ..

SHRI BHUPESH GUPTA: ..because
in the morning we were given to
understand by our friend, Mr. Niren
Ghosh, and others that nothing could
be taken up unless the CBI Report
had been placed. As a result, our
Calling Attention Motion could not he
properly tackled and whatever Mr.
Kalyan Roy said could not be heard.
What I say is this, that you cannot
have double standards (Interrup-
tions). I am coming; double stan-
dard is double standard even if some-
body does not recognise it and has no
standard at all

I am telling you, you listen. I know
you are having Patnaik’s letter.

This
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SHRI RAJNARAIN: There are not
only one letter, so many letters.

SHRI BHUPESH GUPTA: My first
request is this. When Mr. Kalyan Roy
spoke, the House was entitled to hear
him. 1 could not hear a word because
of the noise created and therefore 1
would suggest that that position should
be rectified, namely, Mr. Kalayan
Roy, whenever he comes. should be
allowed to say what he had to sav
then so that hon. Members of the
House could hear him, Now, Sir,
there will be something we will hear
it. You did not hear it. Did vou
hear? Has it gone on record, any-
thing? If anything has gone on re.
cord. ...

MR. DEPUTY CHAIRMAN: Every-
thing has gone on record.

SHRI BHUPESH GUPTA: The noise
has gone on record.

MR. DEPUTY CHAIRMAN: What he
said, it has gone on record.

SHRI BHUPESH GUPTA: Then, I
think your mechanism is exXcellent,
it eliminates the noise and records it.
I do not have such a contrivance nr
device or gadget with me. What Mr.
Kalyan Roy said I did not hear. There-
fore, it stands to reason that Mr.
Kalyan Roy should be allowed at an
appropriate time—that I leave it to
you—to state what he had to say over
a matter of public importance, the
Calling Attention Motion.

Secondly so far as the discussion is
concerned, we would have been very
happy: and I will still insist that vou
should have the CBI Report. I shall
not go to you with folded hands but
a'l the same, I would insist upon the
Report being given, Now, the Govern-
ment has not given it. How do we dis-
cuss jt? We will discuss it even so. T

do not hrave any objection. I think they'

have changed their mind. Now, they
will discuss it. Previously the position
was that unless it was given. nothing
will be done. I am not objecting. We
have given our names. It is very good
that you have changed your mind.
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That brings me to another pownt.
Nothing is sub judice so far as Parlia-
ment is concerned. That point should
be clear in the beginning. I hope no-
body in Parliament will raise objec
tion to anything that is uttered on the
ground that it 1s sub judice. Parlia-
ment is supreme and sovereign, and we
do not accept ine position, especially
over a matter of this kind, that the
discussion should be throttled by this
plea; nothing is sub judice, especially
when an MP, though not of this House
but the other House, is involved and
especially when the names that have
figured are mostly of MPs inchiding
Ministers, as everybody knows. But
that affects the dignity and honour of
Parliament. Therefore, I hope, as the
discussion proceeds. you will not allow
any interference on the ground that it
is sub judice.  Thirdly, Sir, if the
Government has no technical objection
they should show the report to you.
I do not see any reason for technical
objection. Sir, the report has been
shown to the Speaker. Do I under-
stand that the Chairman of this House
is not entitled to see what the Speaker
in that House has seen? Therefore,
it should be shown to the Chairman..

DR. RAMKRIPAL SINHA (Bihar):
It should be placed before the House.

SHRI BHUPHESH GUPTA. You do
not understand  Of course, I have
saidl it hefore. There is no difficulty.
After the Chairman has seen it he can
call Members {rom all sides together
and show them the document. I would
prefer a Parliamentary Committee, I
repeat, for fhet. Sir, the question
arises that it will be divulged. Then
why not reveal it to the House? The
position can he taken that some of the
proceedings in such a committee would
be kept secret. of course, by agree-
ment. Sir, that this is being treated
in this manner I cannot understand.
We should not be kept absolutely in
the dark in this matter. Here is a
report which the Government owns
and on the basis of which certain
charge sheets have been filed. I have
got a copy of the charge sheet. 1t is a
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[Shri Bhupesh Gupta]

huge document. The question arises:
Have the charges been framed on the
basis of the report? That is a relevant
point. How these things are going to
be taken up? Therefore, kindly con-
sider it. Give some ruling. I say the
C.B.I. report should immediately come
0 2 Parliamentary Committee.

SHRI NIREN GHOSH (West Bengal):
1 am on a point of order. Sir, this
discussion cannot go on without the
C.B.1. report being placed on the Table
of the House. I will try to convince
you why I am making this point.

MR. DEPUTY CHAIRMAN: Enough
nas been said on this. You are only

going to repeat.

SHRI NIREN GHOSH: There are
serious things. The C.B.I. report re-
veals only a part of the scandal. Even
that has not come before the House.
That is why 1 want to make out that
point. Shri L. N. Mishra made this

statement. . ..

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh, you are going to initiate
the discussion. At that time you can
bring in all these things....

SHRI NIREN GHOSH: I am saying
he denied....

MR. DEPUTY CHAIRMAN: 1 have
not vet completed my sentence or you
do not want me to complete the sen-
tence. I am trying to say something
and before I could complete my sen-
tence you keep on saying “No, no”.

SHRI NIREN GHOSH: I was pro-
ceeding to make out my point of
order. ...

MR. DEPUTY CHATRMAN: What I
am trying to point out to you is that
if you are going into the merits of this
and that, why not go into it when you
initiate the discussion? As far as your
point about the C.B.I. report is con-

[ RAJYA SABHA ]
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SHR]I NIREN GHOSH: That is ex-
actly the point I am keeping myself
confined to., This C.B.I. report will
reveal that Shri Lalit Narayan Mishra
is involved in this. Here are two
documents that were seized by the
C.B.I. from district Saharsa where in
his father’s name a school was start-
ed. There is the duplicate copy in this
C.B.I. report. Mr. Lalit Narayan
Mishra’s Private Secretary, Mr. A. K.
Misra, wrote out that memorandum
signed by Mr. Tulmohan Ram. And
this has been seen by the C.B.I. This
is the exact copy.

MR. DEPUTY CHAIRMAN: Let me
dispose of the points of order. Then
yvou can make your speech.

SHRI NIREN GHOSH: This is the
point of order. That is my point. 1t is
not being placed on the Table. His
Personal Secretary wrote out that
memorandum signed by 21 MPs. Al
these signatures were genuine. ' Then
Tulmohan Ram says that he would
come with Rs. 2} lakhs. ...

MR, DEPUTY CHAIRMAN: You
are starting the discussion.

SHRI NIREN GHOSH: ....for the
Rabinandan Higher Secondary School.
(Interruption) This is a document
seized by the CBI.

MR. DEPUTY CHAIRMAN: Mr.
Ghosh, Mr. Shekhawat has a point of
order.

~

SHRI NIREN GHOSH: This is the
document copy attested by the police.
Unless the CBI report is placed on the
Table, we cannot discuss these things.

SHRI SALIL KUMAR GANGUL!:
How do we know whether these things
are included in that report?

MR. DEPUTY CHAIRMAN: WMr.
Niren Ghosh seems to know every-
thing.

SHRI NIREN GHOSH: The police
officer seized the documents from
Kaleshwar Mandal, Mukhia Gram

212
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Panchayat Saroni, where the school is
situated. he gave this document.. .

MR. DEPUTY CHATRMAN: Mr.
Niren Ghosh. you have made your
pomnt,

SHRI NIREN GHOSH: Unless the
CBI report is placed on the Table—
Lalit Narain Mishra is involved in this
acandal, D. P. Chatterjee and many
MPs are involved in this scandal: and
the Prime Minister is going to shield
them-—we have nothing to discuss. That
is the main point. Without the CBI
report, this Yenam licence scandal can-
noti Le discussed.

MR. DEPUTY CHAIRMAN: You
have made your point. Yes, Mr.
Shekhawat.

st qEATTEme 4R § 0F el
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it 43 fag owEw (Asw %2m)
Iyennfa Aglza, WO eagFeqr  an
sexg faam 176 ¥ wwasiy ) feeme
AW ENA ANIE 9§ awiHH wm {
ANfze @ foar 3.

“in the context of the statement
made by the Minister of Home
Affffairs in the Rajya Sabha on
November 12, 1974."

T HTT F § WAFL AT T 349
F H AHIT 0 A0

“If a Minister quotes in the
Council a despatch or other State
Paper which has not been presented
to the Council he shall lay the rele~
vant paper on the Table.

Provided that this rule shall not
apply to sny documents which are
stated by the Minister to be of such
a nature that their production would
be inconsistent with public interest

Provided further that where a
Minister gives in his own words a
summary or gist of such despatch
or State Paper it shall not be neces-
sary to lay the relevant papers on
the Table.”

I gy o, % g9 ared § wg
fades w7ar argw f arelr e off
FTAT ZQ 93T ¥ qaqeq T & ¥ FaqY
¥ g9 F ofger "o Ao Ao 7T ITVG
gt a1 | ¥ 3§ Uy 9§ 9% 9T 78
ST =T, AlFT 7% qaqw F I
3 &Y og Ira AW FY L § SUFT o
Tg 9T FT T0gar § ) Tad ferar gan
g~

In the course of investigation, the
opinion of Shri C. B. Lal, Govern-
ment Examiner of Questioned Docu-
ments, Simla, was obtained. In the
light of his opinion as well as othe
evidence, there are sufficient ground
{o believe that signatures of 2
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[0 a3 T3z 99@Fq]

Members of Parliament were forged
—14 signatures were forged by Shri
Jogendra Jha and two by Shri Tul
Mohan Ram. !

T gamfa o, ¥Q JEEy F
*Agre {eglen gamed F gy 99 3
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ferr=T B & @Y I Faai=r F1 3AATS-
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On the relevant file there is a
noting by Shri N, K. Singh admitted
to be dated 5-2-1973 to the effect
that the Minister desires that this
rase should be finalised quickly as it
tas been pending for a long time.
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gl goTT 18, wieas WidageT 9w
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L T R F QR FU9 I9 % gaT §
5 T (F2 I H qw T FAT
e § | 37 faiet &1 agw # 95q7 5@
F arg &Y THH TAT ATTERA HT ST AFATE |

SHRI S. 8. MARISWAMY (Tamil
NWadu): Sir,

it e {fE @t weTas
F1 AT F % gar §, &9 T=AAT
gragTEdr Fr @y, .

MR, DEPUTY CHAIRMAN:  Mr.
Rajnarain, you got up once and you
saigd something and that is the end
of the matter,

SHRI S S. MARISWAMY: Sir, I
wish to draw your attention to two
importiant statements made by t{wo
Ministers On-~ was made on the 9th
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September 1674 by the then Home Mi-
nister, Shri Umashankar Dikshit and
I am quoting it here:

“l am making a promise, I am
giving an assurance, that, afier this
investigation is over, the first thing
that we will do is come to parlia-
ment and say, ‘This is where we
have arrived; please tell us what
we should do”, It is only after that,
according to the wishes of the Par-
liament, that we will proceed, We
are not closing the door for iurther
investigalion by the Parliament.
There can be one remote possi-
bility when xhe matter can go to a
Committee. As it is, today, my re-
quest is that the matter should not
be pressed.”

Again, Sir, Shri H. R. Gokhale, who
was the Law Minister then and who
ig still the Law Minister, made the
following statement:

“Please refer to my remarks on
the subsequent occasion. I have
said at that time that we shall take
the House into confidence after the
investigation report was available.
After the results of investigation
are availuble, we shall take the
House into confidence, the whole
matter is open to the House to
consider at that time.”

Sir, these are the two pertincnts,
statements, one made by the former
Home Minister, by no less a person
than the former Home Minister,
Shri Umashankar Dikshit and the
other by the Law Minister. Now, Sir,
in *he place of Mr. Umashankar
Dikshit, Brahmananda Reddygaru has
come. But it makes no difference. So
far as Mr Gokhale is concerned, he ¥
very much there were he was pre-
viously when he made this statemen.
So. if the Government does not place
on the Tabl: of the House the entire
Report of the CBI, then absolutely
there is no use of discussing this mat-
ter and we cannot go to the roois of
the matter alsc. Another thing is also
there, You know very well that thie
is a lend of Harichandra. It is not that
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we must al] live like him. But at least
there must be an attempt to live like
Harichandra especially on the part of
the rulling pariy. Vishwamiira tried
his level best to make Harichandra
utter a lie, but the latter refused to
do so and as a result, he lost his king-
dom, he lost his wife and he lost his
son and he lost his belongings. aund
finally he had to work as a servant in
the burial ghat. But I do not want
this to happen ‘o the members of the
other side But they must be honest
enough to place the record, the report,
on the Table of the House. Otherwise,
we arc no. going to participate 1n
this discussion because it is a futile
discussion and if it is not placed on the
Table of the House, we will stage a
walk-out and we will wait for the
approvriate time, We will wait for an
answer and if the answer is ‘No’, we
will walk out.

&t W (sTrar) - F M@ S

- FqYFE QR ANFAT TEATE | qIqEr §

FarasT HNferg 7 F ard KL 97 )

ffera &t #1 wgar a7 (5 7 Cay aft

T | 11~9-74 & 9 WS4 FIT §

| T GAT AR A 9 HT GATAT A1gaAT
§ difa o wgd 7 —

“And, finally, what I wish to sub-
mit is this. After this enquiry is
made, I am afraid it is surely to
take place. but we will convey the
wich and thc desire of the House.
almost the unanimous desire of the
House that the work should not be
delaved. No avoidable delay should
be allowed. And they should try
and expedite the completion of
enquiry as soon as possible, before
the coming Session of Parliament.
This is our wish.

“And, Sir, I do not know whether
it is getting complicated, whether
there are more people, whether
what Mr. Pillai said is not proved
and whether there are other things
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coming up. And nobody can anti-
cipate them. Then, possibly, the
other woy would be that in case we
find that our Member is not really
guilty, but <here is some act of im-
propriety, then we will come to the
House and say, “The other invest:-
gation continues. But, out of us, one
or two or one and a half or three-
fourths of ours is in this situation
and now let the Houser consider
—this probably will have to go to
the other House ip the first inst-
ance—you decide what is to be
done.” That would be the stage to
consider all this....”

fedy Jgwdw wge, arfaarie w1
waerd & AT gre8s | star b wftwawy
ST ug FT AT F @A GATAT, T8 I
FT ST T | 977 30 garaa Hfag
STt &7 qET FT TG § HITAT F FTAA
9% ¥g 79 f& § 7 Qa7 Fg7 4d a1 W
%9 §99 § gur ¢F famarfu &
gEaTg w1q & qraq § {ow &7 §F oFA
gega oot av, a1 & s =vgan § fr
gfeardt st & STAT 97 FT FATAT

“I am making a promise.. . "

MR. DEPUTY CHAIRMAN: You
need not repeat all this,

Shri RABI RAI: “After this in-
vesligation 1s over, the {irst thing
I will do is to come to Parliament
and say that his is where we have
arrived, please tell us +what we
should do .. .”.

AT za ¥ sfge var g v oSy wwr &
11—-9—74 HY BT AVF A9T F AT 119
frgr 8, 39 & wAaTT 12 § WA ¥
IEY I T IVH FHex oAr [ F wromq F
qTHT o @Yo WMo &, (W9 #7 w@gw
afieT IY sTAEA w7 Fw w8 fear
HITEH § ST FT AATHIGET F207 wraqw
far 2 1T SUE A v AT Ay Ay §
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a1 37 fag & w3an g v &vo Yo wTde
®Y Fedid 1 g8 7 w faar sy W%
Y wrgE ¥ FgAr Tngan g F waw 39
KT ®IE FIAGEATT & AIT qfearizls
elEgwd F NfA 9T F1 oA ge
A a1 | Flo Ao WMo Fr (W T
9T 729 FT 1@ WX 95T g9 IF FT
weAaT FO7 AT 99 F @18 39 fAaw
176 9% faarz &1 1

SHRI T. N. SINGH (Uttar Pra-
desh): Sir, I have gone through the
proceedings of the day when the then
Home Minister gtated certain things
about the case and how to be dealt
with by the House. There he has said,
“A stage will come....”, when the
report will be there. He added by
saying, “That would be the stage to
consider all this...” Now, the report
has come. Such an assurance was
given by the Home Minister. Not only
that. He further said, “So far as.....
it will probably have to go to the other
House, because the Member concerned
belongs to the other House”. That also
i5 there. So the assurances given by
the Home Minister were clear.

SHRI NIREN GHOSH: I will cor-
rect. Mr. D. P. Chattopadhyaya is a
Member of our House, and he is in-
volved in the scandal,..

(Interruptions)

SHRI RABI RAY: There is a pri-
vilege motion against Mr. D. P. Chat-
topadhyaya also.

MR. DEPUTY CHAIRMAN:
Let Mr. T. N. Singh continue.

SHRI NIREN GHOSH: He is also

involved;
H

MR. DEPUTY CHAIRMAN: Every-
body is involved. You are also in-
volved in the discussion..

(Interruptions)

SHRI NIREN GHOSH: Here is an
exach copy.
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MR. DEPUTY CHAIRMAN:

Let Mr. T. N. Singh complete.

SHRI T. N SINGH: As rightly oh-
served, Mr. D. P. Chattopadhyaya alse
made a statement which is now found
to be incorrect, according to ¢the
charge-sheet that we have read.

Then, again, Shri L. N. Mishra
tried to make out that he disagreed
with the Law Department and gaid
that there was no case. In other words,
he wanted to give the impression that
he was against granting of licences to
these firms. Th-refore, he misled the
House. That was when I wag speak-
ing; I remember very well. I can give
the quotation also. He made a state-
ment, He read cut from some file, He
gave us a wrong impression. And as
these three Ministers gave us wrong
information, misleading information,
the case for privilege comes very easi-
ly. Mr. Umachankar Dikshit is a
Member of this House, and Mr. Chat-
topadhyaya is clso a Member of this
House. Therefore, 1 suggest that ins-
tead of taking up the discussion, we
should first take up the privilege mn-
tion.

= TAATILAW : (77T, HIF 5TTenT
FT I T AT 43 AT |

ot ST W (ST A
FIr WM

MR. DEPUTY CHAIRMAN-
All right. The last two, that is, Mr,
Rajnarain and Mr. Prakash Vir Shas-
tri.

=t ToETeEe - s, & ome ¥
BT qaR & gwifaa aeear #71 €% #o
g0 HI (TTHE TG FAT 39T ATTVTH
& 30 R ¥ 5% qam@r awar § 6
wrear g & #27 & swArfag gwew wive
ATFIL AT A 5T F1 g4 W §F 7T
ag {7001 & o 597 dYo oo wTEo #Y
f*qiE gei w7t el wedy ==t §Y A
qFAT | A5, § TS QU @ @ wy
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[sft TromTRTaW)
W | AT T TG AEATE | T Fi
qfsId & 7 waf = wEdo w6
famrfar 21 963 ge%ar ¥ F1 § Iq4T
afewr F47 § A 9EFT wfww
gsa1g F1 Wgus qw QT & WK
g1 aw ga faar @le @ ;o AT
i &1 93 Agl agw aFy &1 quH
faar g-— '
“In this state of affairs, Shri S.
M. Pillai began to look for a person
who could exercise his influence

with Shri L. N. Mishra, the then Mi-
nister of Foreign Trade..... a4

st g1 ganfa: et G ag W@ ?

St TSATAS T TS e A Y

g WL qrE § | gei 99 weng gl W
qe fed gerw ® o og S e
ur« UFo {9 & waleg vgar gt

*.... for securing special addi-

tional licences for the  concerned
merchants.”
ORI cONNEC - B U (-

g A A |AAr € T@ari . .
¢Interruptions) | 9% sufFa Tqo TFo
e #Y wgfe-faafaar & o=t awg @
affa g M1 gy 43fe famfaar &
gfefam 17 IaT w=8t A Y a%GE-
& 9T FT

“Shri Gurbachan Singh had paid
Res. 40,000 to Shri Tulmohan Ram

on behalf of Shri Pillai in this mat- A

ter which should be reimbursed.
Shri Pillai did not have the money
10 pay this amount to Shri Gurba-
chan Singh. Later, Shri Pillal came
to Delhi in March 1972, and  Shri
Gurbachan Singh again asked for
the payment of Rs. 40,000. For want
of funds, Shri Pillai executed a
pronote for this amount in favour
of Shri Gurbachan Singh which was
retained by the latter.”
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MR. DEPUTY CHAIRMAN.
Yes, now what is the point of - or-
der? ’

= TemRE: 1 w9 & 98 T8
5 § do &0 ;TS0 F f72 557 F
qR% Tt Tt MG TER N-FETH A
qfF grAT I&U &, IqFT ATGHT Hayv F
Te@T T F FHINT a7 FT T
&7 & AT FT TAA FT T g |

MR. DEPUTY CHAIRMAN: You
can only raise a point of order. You .
cannot make a speech to convince the -
House on that.

st veREn - A WeE g
ST EY TG | HW T T
“On behalf of Shri S. M. Pillai,
towards the construction of a gchool
in Bihar in the name of late father

of Shri L. N. Mishra, Rs. 50,000 were
paid.”

T o TAo fd & {4ar & AW T g
T N7 & (A 50 F917 Fqoy fora |
7 Afgy——

“On the relevant file, there &8 a
nothing by Shri N. K. Singh admit-
ted to be dated 5-2-73 to the effect
that Minister desires that this sbould
be firalised quickly.”

qdo Qo fa=, fafreeX ¥ e
FF To Fo fag g A famr g
qdo TAo fAY =T Ta@ T=uT § &
zas) rertfaeiier wrgdemgs w7 faur
ST | AT a{Ave g B fw e aw
do qo o FT feqid @gt wx 7Y
Y STt 99 9% g9 98 d§ S
for a3 9T W ST g A MT &
<Y TS § 4 @V A1 A | qAH 5 oY
2T & & 98 19 e W 3% 3N & @Y
Wty ..
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TP 1 R A 0 e K K

Y AR FTo qTo ATEo FT
faaid s g Y gw 3@ Ok 9 =7 e
HEY & AT 9T AW T FAT 79
faadY 9T gsred &7 oY f&F 9T 79 a5
a9 919 & T¢ A7 a1 H g% 0 [qaz 7
9g 2T § |

MR. DEPUTY
No, no. I have asked Mr. Prakash Vir
Shastri to raise his point of order.

st SFTIEIT AR ITEF 7 Y,
7g A1 geard & fead gl s=t gy
& THA A AT A Y gAY weard
FY St & AT 07 g AT ST groos
Ty A1 T4 & F WA q1q AT FAT
FEATE | g T TE AYA0 9T 5 BT
AT ATLET 3T & 983 Hlo Ao Ao I
faqie fafega &7 & o1 SR =7
39 AT 9T F97 FIF F 70 57 q14HY
gy afwa "o o o Y fraté
AT AT | §TEAT F 17 H ST A wreqd
ag ATE § Su¥ FaAG AW A T HIX
Q%o Mo Mo AT ¥ &UE T §
ag !

AU FEA 2§ OF famw A ¥
JATATY 987 9 984 %1 FEMT Aq8al
& AT HYo &To 7o FY RATE %1 T7ga
TET FCAT FBAT IAHT FgA7 A& 2

Z FIE H, AT & fauradiv g
T § =raF Areaw & faoiy w7 & 73
AT FEAT AGAT g fF ArAma &
Farsrare 17 51 F15 A1t & A% gAART
UA & AT 9T AT {97 g gz
F1 394 f9% & =A% AW 9T arg
arar &1 faT 20 agEal & wren
ZEAAT AN AT § ITH "o avo
ArEo &1 ST {91 § a8 7g Fgar 2
16 @aEqt & 939 § 1 &9 98 ¥5 999
1631 R.S.—8.

-

CHAIRMAN:
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& geateT sd A4 & &fE IR agen
F AT § 1Y WY A4 FRTE T TH AFT?
¥ g——ag 747 AgF AN & fHdd &
F ot fardyr faswd 9T A 98T § )
16 & 13 # I3 Far & fF § redy
&1 a®d 31 wfaT TR 34 FFTF G A
et ga afra 1
(Interruptions)
S ar wET I A F@7 R gEaray
F wAFrQ ¥ fag geaws fanew &
gamrga far s 8 fa9gs a8 qar af
5 F17 & wdr & a9 & ag0 gy § 3947
ST 3T o 9fFAr & 34 afEmw F
a9 ¥ o) gy T &7 7oA aF BreT IFIT
3 fawares 7 A faar war afe s
16 geqrerdt ¥ w3y H 420 5y 4%
F ot wrefY 3 1 TR A ar F 0% qaeq
T 3 ag Fer & (F @ho dlo Mo AT
feqid st 37 919§ ITH WA
20 % 20 FATAL LT @
(Interruptions)

SHRI NIREN GHOSH: .. the let-

ter was drafted by Mr. L. N Mishra's

Private Secretary and was signed by
these 21 MPs.....

(Interruptions)

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Mr., Shamim has said...

MR. DEPUTY CHAIRMAN:
We are not concerned with Mr. Sha-
mim. He is a Member of the other
House.

SHRI RAJNARAIN: We are con-
cerned with Mr. L. N. Mishra. He has
done everything, taken mobney.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): What do
you talk?
S THATIAN © 7 G0 TAo frsy
F T F ATH I AL THT IT @ F
(Interruptions)
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st Qo QAo sy G817 a7 ¥
ATH I TRT AT T8 )

St ARAEOT TV AT F A g7
TG a9 1 q=BT 7 ) ATHET U F
T F g

SHRI NIREN GHOSH: The school

letter-head has also been seized by
the CBI....

(Interruptions)

St STERENT qEkt . 7 FF VA Al
T ATEAT F PFMTF AIa F A7
g A1 16 WL F FTART AT 3 |
Wa AT ATE AT F GIEA FT A FET
aY amd *ar fd A aar § fraq 57,
Fgr 2qsr WAl agf a8% &v wair)
@AY @i Ar wAeT g fr AvE @ar A
FRAIS T THIATX 9@t § AT @
ar IEY XMW I 1A AT AT AT 2
HIT IFFT Iew@ A K1 QAT GAT
F AR R FW #TafaFz g o7 a1
398 AT AW 93 FI U 0T F3T7 A3
g | R xEar ag ¢ saaera & fasrer
219 AT FF 3 93 TARGT TH BIT A7
qIAT F A Faafaq g oiv gy
9do UFo fAn @ afex adi 3w
TE AT ATo dVo F.E FY fra¥d & araix
9T AR -9z faar a0 § 299 wra-eara
9T AT 4o UAo fom &1 I¥a wrar
g1 ®U FgAr ag § 5 ag 47 a7
Sfeq 381 8 =y ¥ faaraee adr &
zafen w7 wr gaAizg <ww A
20 H°T qIEAT F1 fFEy £1 78 F3 77
B W13 % a7 am@s ¥ fasrade
gat =t ado uFo fasy wrux 3 fadz
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{5 ¥ fafaezeg v a ar
F fa=arrdls 78} § 913 9947 I5ora 99
1S -AIE HE IqICATEOOIERA H AT
fasriz @ w=sar 8 (Inrerruptions)
# W A Far Jrgar § A g
& o TN Fgar g 4 gaar #al gl
AT Avgar it A% g o 97 fag A
qq ¥ 7@ fr fae a<g faead ¥ qFA1RT
T § gz a1 50,000 ' A |
F FEAT F1ZAT 3 qG ®IEA ATAM FIA
F 7ay F afasre Ofqq dre dlo
rEo FT AW -1 F WAt 9z, foad
uFo Fo fag 4 wg7 & fF 7T gAAIGT
g AT ARAG §AT § A1 33 WiwARE
§ FegUl ¥ FEAAT FLE F AM@T
Ig ATA-TE HHWT g | AU FEAT R
47 313 =AY =ifgn #v = 07 Fo fag
x, arfosy warma ¥ faa o # fagr &3
u7 91 AqqT 73+ e 1 8 Al 23T
¢ fr fafreec®Y 2580 § edl &Y
gaif dr =y n7e ude fgs grevaafag
gray d ) arrg ar-afseadi g,
eqrare ¥ fasraree AgY €, gawt agl
g T4t #r faax st @@l aawar
T AFAT ?

Hg ¥ oF AT FF HL 43 AT
il faearT A aYo Ao Ao FY fa¥E
oA & qE FAT AT, a7 HF3 7 | Har-
art e ¥F FwEATAGATE, T3 Uz
T3q YFQAT Argarg ¢ xfEy, WS
g afassr gardy afqer [l afg
9T wTEEE L 3® ABTTHF FATATL-
@ ® X gare faww F g fF dE=
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e} ¥ wraf won, gew fHn 13w @ H
facqre & g feqr @\ ® A@ FEW
Tgar & W17 A1 gw alal afeafed ar
WETE ; AT HAFF QNAQ GqH A-
7T Ul HTIET FTHTT FY AQATL 48T
& @Y 2, wT Ao Ao Mo & {WHE
¥ 3% adr g A Afasar a1 asrai g &
17 39 A9-Ted 97 @y a8 Awr
f9a 95w gl & HiX A9 aF Tg N1

g 9T gt e ag (=a | g

gt g |
* ‘MR. DEPUTY CHAIRMAN:
Mr. Om Mehta.

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT QF PERSONNEL
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): Sir, some points, ,..

SHRI NIREN GHOSH: Is he on a
point of order?

SHRI OM MEHTA: Yes, point
of order.

MR. DEPUTY CHAIRMAN:
Yes, on a point of order.

SHRI NIREN GHOSH: 1 wanted
to know..
(Interruptions)
MR. DEPUTY CHAIRMAN:

You take your seat now. You have
had enough of your say and if he
wants to say something from  the
Treasury Benches, let him say,
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SHRI NIREN GHOSH: Is he on
a point of order?
MR. DEPUTY CHAIRMAN:

Yes. When I asked him to say some-
thing he will say something. That’s
all. When you have raised so many
points of order...

SHRI NIREN GHOSH: Tell me.
Why are you getting angry?

(Interruptions)

SHRI OM MEHTA: Sir, some
points have beep raised by the hon.
Members on the Opposition side and
I would like to meet a few of thelr
points. Why we are not laying the
CBI report on the Table of the House
is because...

SHRI LAL K. ADVANI:
not laying?

You are

SHRI OM MEHTA: Sir, the CBI
report is a confidential and sensitive
document, It is contrary to 'known
practice to lay it on the Table of Par-
liament, and it will be injurious to
public interest to do so. This House
has on earlier occasions upheld this
view. Investigating agencies will be
crippled in their effective functioning
1f their reports are made public, more
especially when an inquiry involves
criminal offences. In investigating cri-
minal offences, they record statements
from persong which, if disclosed when
a trial is pending in a court of law,
will vitiate such trial. Such disclosure
might prejudicially affect the accused,
the witnesses wand the prosecution
and will be against the law, Parlit-
ment has the primary duty to see
that due processes of law are not
allowed to be thwarted. What all of

us should be concerned with is a fair
trial.

As far ag the present case is con-
cerned, the chargesheet gives full

facts and information as to the results
of the investigation.

Sir, one more point. On 26-2-1965 a
ruling was given regarding laying on
the Table the report of the CBI re-
garding Biju Patnayak. The Chairman
then was Dr. Zakir Hussain and the
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[Shri Om Mehta]
Prime Minister at that time was Shri
Lal Bahaduy Shastri, Dr. Zakir Hus-
sain gave this ruling:

“On the 22nd February, 1965, im-
mediately after the Question Hour,
Shri Lokanath Misra asked for my
permission to lay on the Table of the
House certain papers which he said
were copies of the CBI Report and
findings of the Cabinet Sub-Com-
mittee in regard to allegations
against the Chief Minister and cer-
tain other Ministers of Orissa.”

I did not give him the necessary
permission as I desired to examine the
papers and consult the Government,
On the same day in the afternoon after
the Prime Minister made a statement
on the subject, Shri Lokanath Misra
wanted to quote from the copies of
the papers he had in his possession.
I asked him not to quote from these
papers as I could not see or examine
them or consult the Government. 1
have since been the papers given by
Shri Lokanath Misra and also consult-
ed the Government in the matter. The
Government did not propose to lay
the CBI report and the findings of
the Cabinet Sub-Committee on  the
Table of the House ag they are of the
view that these are secret and confi-
dential documents and as such privi-
leged. In these circumstances, T will
not be able to insist upon the laying
of these documents by Government
on the Table of the House.

And also, Sir, Mr. Rabi Ray on one
day when I was reading the business
for the week, insisted that we should
have a discussion and I will read out
what Mr. Rabi Ray said on 22nd
November, 1974:

‘IR AT T AET F oapr @ oag 7
AT o Wy RFgar A IFEr
TFIT T FIT & | AIgAR wheeA

9 afgw =3t @F wfen it
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UST YT A IART AEANT g AT |
AfET agr A aF g7 9 g T
g% & 1T gAfaq ¢ Atv Fwar g
f& g7 o agg &1 &7 1

So Sir, when it was demanded a
number of times by the Opposition
Members and a Motion was given by
Mr. Niren Ghosh under Rule 176, we
agreed to the demand.

SHRI NIREN GHOSH: I gave
notice under Rule 171.
SHRI OM MEHTA: We agreed to

the discussion and, Sir, I will again
appeal and request the Members on
the Opposition side, let there be a
discussion. Whatever their points of
view are, they can place the same be-
fore the House, befor the country, be-
fore everybody and whatever our
point of view is they should have pa-
tience to listen to that also. Why
should they shut out the discussion?
Let there be a discussion and after
that let the country decide whether
they are in the wrong or we are in
the wrong.

MR. DEPUTY
Let us now initiate
Yes, Mr. Niren Ghosh.

CHAIRMAN:
the discussion.

SHRI S. S. MARISWAMY: As the
Government is not prepared to place
the CBI report on the Table of the
House, ip protest 1 walk out.

(The hon. Member then left the
Chambery,
MR. DEPUTY CHAIRMAN:

Mr. Prakash Veer Shastri. Mr. Lal K.
Advani. Are you going to initiate the
discussion?

SHRI NIREN GHOSH: You are
making a fraud on the parliamentary
democracy, trying to shield Mr L. N.
Mishra, Shri D. P. Chattopadhyaya
and some other Members., Why are
you shielding them?
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SHRI OM MEHTA: We are not do-
ing that.

MR.  DEPUTY CHAIRMAN:
Yes, Shri Omprakash Tyagi. Shri Jag-
dish Prasad Mathur. Shri  Bhairon
Singh Shekhawat. Shri Subramanian
Swamy, Dr. Ramkripal Sinha. Shri
Rajnarain. Shri Rabi Ray. Shri D. K.
Patel. Shri S. C. Angre. Shri Virendra
Kumar Sakhalecha,

SHRI RAJNARAIN:

~

SR FITH [T ATH CHIA G

SHRI BANARSI DAS: Give him a
chance to speak.

MR. DEPUTY CHAIRMAN:
Do you want to initiate the discussion?
(Interruption). He is initiating the
discussion under Rule 176,

SHRI SALIL KUMAR GANGULI: I
wanted a ruling from you. Instead of
giving a ruling yourself, you asked
the Minister to make a bold and des-
tructive statement that it is in  the
interest of the country, that it is in
the interest of the people. Why is it
that you refrained from giving your
own ruling? And now you want the
discussion ti. be started. What is this?

SHRI ON. MEHTA: We do not want
to shut the discussion. We want the
country to know all about it.

MR. DEPUTY CHAIRMAN:
I abide by Dr. Zakir Husain’s ruling
and I cannot go beyond that.

Y TRy . 4R, B way
faaer fraea & fx =g Jvw "™
THIA AT AT IA IFIL A 9T
F@ET T | 28%F a1F g7 # &fam
aEdf F AW geAT HAT WE | Al
SAAE o gei H q AW Al g
zafaq 399t o g 1 AW AnEr

g fr qm W Samay WX S H ‘\
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& ARY A Y ST | Tg Y T g9
TATH( qA 3T TN AGT @A FTNFA
gl zafan gw fAdzs @ @ &
fF "o ato mifo &7 fXOR 9 7m )
(Interruption)zai3 fag waarg g
d3gug 13 W fafaee @ a% § v fa-
AT F| AAAA fFaA fafaee | & §,
sfi @ ATeram faaa gy 7t 3adr 7 -
FEAT Y A AW 4 fF 37 iq av et 1
A7 % agt srFe a7 72 5 ag Saad
g aradY \fex 3R A @A ufs-
w141 T2 IF g0 39 BT 9 faar
fr 9= & 9RT 27 Amy &1 fqgzmar
T | 4 G0 RIAAT I3ATE "o Yo
oo 3+ AR ¥ | 2afan 917 aF dYo
qo 3Eo &1 RO 7 AT Ia  aw
5@ 92 g9 FIAT YT AAd" g AT 34
REq F AT A

‘e

st Iqgwiafa : wme Ay gEafaar

g

St THAREN AT AT FW
qiRFe WE HRIE | g9 3@ A@ar
®ax ¥ e aar¢ gy & | ¥ wa¥ fAaaq
FEAT {3 417 "o aTo Ao #T Ve
w@ard qifF ary W AW 5 ¥ea «r

Byl

MR. DEPUTY CHAIRMAN: I had
called him to initiate the discussion.

st 7@ T 2RI AR WA ;ER
EEAERIES
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MR. DEPUTY CHAIRMAN: Have
you finished your speech?
St UATTCAN : F AT TAY AL
A7 tawa FT grg 4 A gnIRaARw
TE HIST AT FGAT WA RAICATT FCET0
dlo Mo #T fWR w@arE |

MR. DEPUTY CHAIRMAN: Shri-
matl:r Purabi Mukhopadhyay,
SER] NIREN GHOSH: You have

not heard me. You have not allowed
me to make my point....

MR. DEPUTY CHAIRMAN: I
called you to initiate the discussion,
but you refused. Mr. Rajnarain said
he would,

S CFATTEW © HALGA g, ’
Figar g {& 7§ W searm T )

MR. DEPUTY CHAIRMAN: I am
doing full justice to you. I re-
peatedly told yyu that you have to

1nitiate the discussion and you said
‘Yes’, ’

sfl TAFATLTAN : FT AT IRE ATE
AET T fapar ar

MR. DEPUTY CHAIRMAN: I have
already  called Shrimati Purabi
Mukhopadhyay.

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): Mr.
Deputy Chairman, Sir, it seems the
opposition Members are. ..

(Interruptions)

SHRI T. N, SINGH: I have 3 point
¢f order....

DR. RAMKRIPAL SINHA: 1 have
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S TAFATL © "o &To F.Eo AT
e #1 wear aeT § a8y R 7%
I g HT F |

MR. DEPUTY CHAIRMAN: I have
told you that I abide by Dr, Zakir
Husain’s ruling and I cannot go be-
yond that. So, that has disposed of
it, Then I asked you to start the dis-

cussion, but you say you did nof do
it.

st qaREe ;. faArdie dve
o F1 fE I frq 3@ 9x ags T
A@ar g Aivgw Agar #gm wiwa
TET AT aFd |
MR. DEPUTY CHAIRMAN: If you
want more time, I will give you time,
but if you have made up your mnd

that you are not going to discuss it,
then I cannot help it.

1 Arq ST AW gy feewwd
FRT ow of U¥EY ATAE AT qgi
& oIrgz wIw ATEG G @ E

(Interruptions) 1
e

SHRI RABI RAY: Nobody has
initiated the discussion.

SHRIMATI PURABI MUKHO-

PADHYAY: Mr. Deputy Chairman
Sir. ..

(Interruptions)
MR, DEPUTY CHAIRMAN: No-
thing will go on record.

(Some hon. Members continued

a point of ordler.... speaking)
SHRIMATI PURABI MUKHO-.
MR. DEP}IIJTY ChHAIRMAN: I have PADHYAY: Sir, in today’s List of
seen enough of this drama today. ! Business . .. (Int ti a7
This is too much, ' (ot ) We will

i have our right exercised,
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SHRI O. P. TYAGI (Uttar Pradesh):
Without the CBI Report, no discus-
sion...

(Interruptions)

SHRIMATI PURABI MUKHO-
PADHYAY: In today’s List of Busi-
ness....

SHRI RABI RAY: No debate. ...

SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Deputy Chairman...

(Interruptions)

SHR] BHUPESH GUPTA: On a
point of order. Kindly listen. Sir,
unler this Rule 176, there are some
names given. The rule is to raise a
discussion; it is not a motion....
(Interruptions) Have you called any-
body to raise the discussion?

SHRI RAJNARAIN: No. -
(Interruptions)

SHRI BHUPESH GUPTA: I would
request you to call one by one, to
raise the discussion,

MR. DEPUTY CHAIRMAN: T have
already called.

SOME HON. MEMBERS: No, no

SHRI BHUPESH GUPTA: Call 1ihe
naxt Member; call others. If there
is nobody to raise the discussion, then
go home.

SHRIMATI PURABI MUKHO.
PADHYAY: Mr. Deputy Chairman,
Sir....

MR. DEPUTY CHAIRMAN: You
listen to me. I would like to say one
thing and it should go on record now,
You see, I am very fair to Members
but Members should not take ad-
vantage of it. I am limited by the
fact that I am sitting in the Chair;
otherwise, I could have passed a few
remarks about some of the Members
because the way in which they have
behaved is not going to do honour to
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themselves, in the first place. I am
limited by the fact of sitting in the
Chair; that is why I am not making
those remarks. Otherwise, let it he
understood that you cannot have it
both ways. You first say, we will
take part and then you say, we are
not going to,

SHRI RABI RAY: No, no. No-
body hag said that we will take part
fin it

(Interruptions)

MR. DEPUTY CHAIRMAN: I will
call the next speaker. All right, I
will start from the very beginning.
Mr. Niren Ghosh, are you prepared
to start the discussion? (Interrup-~
tions) I am not going to allow any
more points of order. Mr, Ghosh,
are you prepared to stgrt?

SHR] NIREN GHOSH: What is
your ruling on my bpoint of order?

MR. DEPUTY CHAIRMAN: Are
you going to start the discussion or
not?

SHRI NIREN GHOSH: No.

MR. DEPUTY CHAIRMAN: No?
Mr, Prakash Veer Shastri.

SHRI PRAKASH VEER SHASTRI:
No.

MR. DEPUTY CHAIRMAN: Mr.
Advani, are you prepared?

SHRI LAL K. ADVANI: It is fraud.
It cannot go on,

MR. DEPUTY CHAIRMAN: Mr. Om-
prakash Tyagi.

SHRI O. P. TYAGI: No,

MR. DEPUTY CHAIRMAN: Mr.
Mathur.

MR. JAGDISH PRASAD MATHUR
(Rajasthan): No,
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MR. DEPUTY CHAIRMAN: Mr. She-
khawat, )

SHRI B. S. SHEKHAWAT: No.

MR. DEPUTY CHAIRMAN: Mr. Sub~-
bramaniam Swamy is not here., Dr.

Ramkripal Sinha, what about you?

DR. RAMKRIPAL SINHA: No.

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, would you like to initiate?
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MR. DEPUTY CHAIRMAN: Mr.
Rabi Ray, are you prepared to initiate
the discussion?
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MR. DEPUTY CHAIRMAN: Mr.
Mahadeo Prasad, are you prepared
to initiate the discussion?

Y wgrRa garg auf ( SAINIW)
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MR. DEPUTY CHAIRMAN: There
is no business before the House. The
House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned
at fifty-six minutes past three
of the clock till eleven of the
clock on Thursday, the 5th
December, 1974,



